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15.ORDER DT. 23-4-2001. 	 \ 

It is submitted by shri Akhaya Ku.Mishra, 

learned counsel for the applicant that in otder at. 

23.12.2000,the Departmental Authorities have granted 

him the relief asked for by him in this 0 A. and in 

vi fy of this he does not want to pursue the 0.A. 	have 
444,19 

heat shri S.Behera,lemed ASC for the Res-OfldentS.' 

In vi' of the submissions made the OA is disjsed of 

as not being pressed. it is subtted by learned counsel 

for the applicant that he should be given lioerty 

to file a fresh OA if any cause of action arises ilA 

futre. In case any further cause of action the 

applicant has a right to approach and for which it is 
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not necessary to pass any order in this regard. 
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